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(2) A copy of the Summary of re-
commendations made m the Report
of the Committee on the Status of
Women in India (Hindi version)

(3) A statement (Hind: and Eng-
fish versions) explaiming the reasons
for not laying simultaneously the
Hmd: version of the Report men-
tioned at (1) above

[Placed m Library See No LT-
8881 /75).

12.30 hrs.
ASSENT TO BILLS

SECRETARY-GENERAL  Sir, 1 lay
on the Table following nine Bills pass-
ed by the Houses of Parhameni during
the last ses n and assented to since
a report w i last made to the House
on the 1 th December, 1974 —

1 The East Punjab Uivan Rent
Restriclion Act (Ex sion io
Chandigarh) Bill, 19%}

2 The Delh1 Mumcipal Corporation
(Amendment) Bill, 1974

3 The Repealing and Amending
Bul, 1974

4 The Punjab Munmwwpal (K handi-
garh Amendment) Bill 1974

5 The Woaiking Journalists (Con-
ditiong of Service) and Miscel.
laneous Provisions (Amend.-
ment) Bill, 1974

6 The Appropriation (No 4) Bull,
1974

7 The Gujarat Appropriation {No
3) Bill, 1974

8 The Gujarat Appropriation (No
4) Bill, 1974

9 The Pondicherry Appropriation
(No 2) Bill, 1974

2 Sir, 1 also lay on the Table copies,
duly authenticated by the Secretary-
General of Rajya Sabha, of the follow-
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Anniversary of Consin,
and Parliiment
mng seven Billg passed by the Houses
of Parliament during the last session
and assesnted to since a report wag last
made to the House on the 13th Decem-
ber, 1974 —

1 The Indian Works of Defence
{Amendment) Bill, 1874,

The Reserve Bank of India (Am.
endment) Bill, 1874

L]

4 The Conservalion of Foreign
Exchange and Prevention of
Smugghng  Activities  Bill,
1974,

The Navy (Amendmenty Bill,
1974

The Sick Textile Undertakings
(Nationalisation) Bill, 1974

b

o

t The Representation of the Peo-
ple (Amendment; Bill, 1974

7 The Salanies and Allowances of
Members of Parltament (Am-
endment) Biil 1974

12 32 hrs

ANNONCEMENT RE CECLEBRATIONS
TO MARK THE TWENTY-FIFTH
ANNIVERSARY OF THE CONSTI-
TUTION AND PARLIAMENT

MR SPEAKER 1 have {o mform
ithe House that the (General Purposes
Comumnttee of Lok Sabha had decided
that suitable celebrations might be
organised to mark the Twenty-fifth An-
niversary of our Constitution and Par-
hament The Republic which came 1nto
being on the 26th January, 1950 has
completed 25 years on the, 25th Jan-
uary 1875, and Lok Sabha and Ha)ya
Sabha electeq under the Constitution
would complete 25 years in 1977, the
Lok Sabha having met m May, 1952.
The Committee, therefore, suggested
that the celebrations might be spread
over 2 years from 1975 to 1877

As Members are aware, a function
was held in the Central Hall, Parha.
ment House on the 26th January, 1875
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Anniversary of Constn.
and Parliament

when a special postage stamp wag re-
leased.

1 must thank Dr Shankar Dayal
Sharma for having brought out such a
beautiful stamp—the Parliament House
1s shown n silver with blue back-
ground I have read very favourable
comments by experts

ot wew fagrdt Aokt (o forae):
g9 w1 §1 uF wdrq oy gy faar)

st gereta e (wAtgr) 2 oww
g9 %1 0F-0F @ o Ay

AW WEEY : T AR WY FY
FET T

only on one condition that yoy will
keep 1t and not use 1t for posting!

The next function will be held n
the Central Hall Parliament House, on
the 26th February, 1975 in the even-
mg 1 woukl request you not to forget
If you allow I will keep the doors
closed because this 15 a very histori
moment and nobody should miss 1t
On that day the President will maugu-
rate the 25th Anmiversary of the Cons-
titution

The other itemg of the celebrations
during these two years will be pub-
lished 1 the Bulletin from time to
time

SHRI SHYAMNANDAN MISHRA
(Begusarai) Let there be no contro-
versial speeches, including that of the
President 1 am constrained to make
these remarks.

MR SPEAKER This is the General
Purposes Commuttee’s decision that I
have announced.

Re Arrest of 242
Anniversary of Constn.
and Parluament

12.35 hrs.
RE: ARREST OF sHRI RAM DEO
SINGH MP

ot vy fwd (smRr) AP A
FTaarguT’ of v 29 fag #Y frward
F a1t & #3 fofasor w1 Aifen faar )

MR SPEAKER I am examining
that

=t 7y fornd : gow wEEy W
T & qofen ¥ ag waw i i f5 o
wq T fag umo dro &y #grF F
fefiaez dfaedz gror frrger femy.
# ot armgT ¥ Fo § 39 *Y TEr
T3 Ffw g faawt § gare maw
aEy 9y fFt Y freere fpar s
oA T AYag s g
& & 220 17 9¥ AT ¥ FTRW T
=rfen B ) ouy e s &1 Y Fay
Ffer w o § 99 7 FE IR AF
fear mar & =iv F3@ o faddirw
wrewen fear mar & wifs owE o2y
TH & g WY A W9 &Y G999E TH 41
1 o1 fevrd Y T e b e simfi-
IT FE A7 37eqw dae F1g F Gav B
Fz ¥4 W@ 7 £ famuy ) Ty
TETEAY & 1 gy faelt & s 7w
& wifer fr wt fvwame faar e 2

AT F1 ATAFTIT & o { 97 FEA0
agat 2 fF fame A qzar g w6 &
Y 400 W F FAS 0 M faan
TE I T B F7 ) I 7 feRom
Ty A IRy w frar &
zafon  gower wgeT ag o) fadiew
FTH g1 7T & g &Y EAv wfgw 1 |vs-
TS T aga Ay gfew weae
N IFRA IR o< Py Y & Arqe
FQ ERNTHATT RO RAL)
wive & o0 ame Y w9 & e
U @R

MR SPEAKER May I make the
position clear? As stated last time



